Final

DIRECTORATE GENERAL OF FOREIGN TRADE
DES-VI (FOOD & MISC)
Minutes of the meeting No. 13/16 of NC-VI dated 19.11.2015
Meeting No. 13/16 for the licensing year 2015-16 to consider cases under Duty Exemption Schemes

(Cha?pter-4) of Foreign Trade Policy 2015-20 pertaining to Food & Misc. Products dated 19.11.2015 under the
Chairmanship of Sh. S. K. Samal. Jt. DGFT. Following members were present in the meeting.

S.No. Name of the Officer Designation Department
1. Sh. J.P. Maurya Dy. LA MEFPI

2 Sh. S.K. Pandey Asstt. Director MSME(Food)
Officers in attendance

3: Sh. Yoginder Singh DDG DGFT

4. Sh. Ratan Lal Meena FTDO DGFT

Agenda for individual cases was taken up for discussion. Decision taken in eae%\ case-is enumerated below.
Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of ratification as per para
4.12(vi) of Hand book of procedure (vol-1) 2015-20 updated as on 01.04.2015.

XXXX
584 Party Name:SACHCHADE FOOD ‘Meet No/Date:13/85- ‘Status:
Case No.:5/4/85-ALC3/2015 PRIVATE LIMITED ALC3/2015 '
19.11.2015
HQ File :01/85/050/00035/AM16/ RLA File Lic.No/Date:0810135076 Deferred
1 :08/24/040/00019/AM 16/ 22.04.2015

The Committee noted the comments furnished by MSME(Food) vide their U.O. Note No. 17(4)(1)/2015-
Food/301 dt. 04.11.2015. It was noted that the Corn Masa (dough) is applied for as an import item while the
Corn Flour and Corn Starch are being used as indigenous inputs. The Committee decided to ask applicant to
clarify the exact use of Corn Masa Flour. The case is deferred for 31.12.2015.

585 Party Name:DR. WILLMAR Meet No/Date:13/85- Status:
Case No.:4/20/85—ALC3/2013 SCHWABE INDIA PVT LTD ALC3/2015
19.11.2015
 HQ File :01/85/050/00123/AM14/ RLA File Lic.No/Date:0510370133  Approved
2 205/23/040/00283/AM14/ 01.11.2013

The Committée noted that ad-hoc input output norms already fixed by NC in its meeting No.11 held on
08.10.2015 vide case No. 498 for the same export/import item.
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| 586 Party Name:TASTE L FINE FOOD  Meet No/Date:13/85- Status:
Case No.:6/26/85-ALC3/2013 PRIVATE LIMITED 'ALC3/2015

| 119.11.2015

HQ File RLA File Lic.No/Date:0310765542  Deferred
,:01/85/050/00167/AM14/ :03/95/040/00819/AM 14/ 110.01.2014

The Committee noted that the firm has furnished the reply vide their e-mail dated 13.10.2015. The reply
‘Ereceived from the firm vide their e-mail dated 13.10.2015 was forwarded to MFPI vide this office e-mail dated
15.10.2015. MFPI has furnished the revised comments vide their letter No. 43/DGFT/2012 dt. 06.11.2015
received on 19.11.2015. However, Committee decided that MFPI should provide their comments keeping in
view the Lycopene Content of Tomato Paste in both import and export item. The case is deferred for

31.12.2015.

587 Party Name:TASTE L FINE FOOD ~ Meet No/Date:13/85- Status:
PRIVATE LIMITED ALC3/2015
19.11.2015
HQ File 201/85/050/133/AM13 RLA File :03/95/040/255/AM13 lLiC.No/Date:0310706518 Deferred
‘ 128.08.2012

The Commlttee noted 'théi"th‘em’fi‘rmA has furnished thé/reply vide their e-mail dated 13.10.2015. The reply
received from the firm vide their e-mail dated 13.10.2015 were forwarded to MFPI vide this office e-mail dated
15.10.2015. Revised comments awaited. The case is deferred for 31.12.2015.

588 ‘ Party Name:TASTE L FINE FOOD  Meet No/Date:13/85- Status:
Case No.:9/1/85-ALC3/2015 PRIVATE LIMITED ALC3/2015
19.11.2015
HQ File :01/85/050/00008/AM16/ RLA File Lic.No/Date:0310793850  Approved
.03/95/040/00838/AM15/ 12.02.2015 |

The Committee noted that impoft items applied for are in nature of packing material. Hence, to be governed by
policy for packing material. RA may take consequential action as per policy/procedure.

589 Party Name:VADILAL INDUSTRIES Meet No/Date:13/85-  Status:
Case No.:1/8/85-ALC3/2015 LTD ALC3/2015
| 19.11.2015
HQ File :01/85/050/00079/AM16/ RLA File - Lic.No/Date:0810135787  Deferred
.08/24/040/00136/AM16/ 04.08.2015

The Committee noted that the comments are awaited from MSME(Food). The Committee decided to remind
'MSME(Food) to expedite their comments. The case is def{arred for 31.12.2015.
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590 Party Name:BEACON Meet No/Date:13/85- Status:
ELECTRONICS ALC3/2015
19.11.2015
HQ File :01/85/50/069/AM14 RLA File :05/23/40/143/AM14  Lic.No/Date:0510359820  Approved
15.07.2013

' The Committee noted that while fixing the ad-hoc input output nofms, two speciﬁcatibns of export items ‘were
left out inadvertently though these have been shown on the inputs side. The Committee decided to

incorporate these two specifications namely 18W(1x18) and 58W(1x58) in the description of export item as
under:-

Export Iltem Qty

Electric Light Fitting with Flourscent Lamps (Power Flexible Cables with Thermoplastic | 1,60,000.00Nos.
| PVC Insulation:: Copper 36SWG(16Stand), Two Core Flat Cable, Multistand Double
Insulated Wire (of various wattage)::
of 36W (1 x 36),

18W (1x 18),

58W (1 x 58),

18W (2 x 18),

36W (2 x 36)

All other quantity and inputs will remain unchanged.

-

591 : |Party Name:CHHAJED FOODS ~ Meet No/Date:13/85- Status:
Case No.:11/7/85-ALC3/2014 'PRIVATE LIMITED, 'ALC3/2015
19.11.2015
HQ File :01/85/050/00047/AM15/ RLA File 'Lic.No/Date:0810131141 Approved
:08/24/040/00052/AM15/ 07.05.2014

The Committee noted the comments of MSME(Food) furnished vide their | U.O. No. 17(4)(1)/2015-Food dated
23.10.2015 and on the basis of MSME(Food)'s comments, the Committee decided to ratify the norms by
allowing 5% wastage on inputs as under:-

Export Item Qty. S.No. | Import Item Qty ,
| Extruded Snack Pellets | 7,00,000.00Kg 1 Potato Starch 5,14,500.00Kg |
(Papad Pipe Bulk) 2 Modified Potato Starch /Pregelatinized 73,500.00Kg
Potato Starch
3 Tapioca Starch 14,7000.00Kg
‘RA may take consequentlal actnon as per pohcy/procedure %
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592 Party Name:TIGON BRUSHWARES Meet No/Date:13/85- - Status:
/Case No.:8/22/85-ALC3/2014 ALC3/2015
% 19.11.2015
HQ File RLA File Lic.No/Date:3510044615 Approved
:01/85/050/00168/AM 15/ :35/24/040/00020/AM15/ 15.12.2014 |

The Committee noted the comments furnished by MSME(Hosiery) vide their U.O. ‘No. 37(5)/17/2015-
16/Hosiery/262 dt. 30.10.2015 and decided to fix the ad-hoc input output norms as per MSME(Hosiery)’s

recommendation as under:-

RA may take consequential action as per policy/procedure.

Export Item Qty Import Item Qty
Paint Roller coveres (Sleeves) made of | 48000.00Nos. Polyacrylic and Polyester | 1296.00Mtrs
Polyacrylic and Polyester Pile Fabric | (Net content 1200Mtrs | Pile Fabric with 160cms. | inclusive of
(Net content 1200Mtrs) of  Polyacrylic and | Width. 8% wastage
Polyester Pile Fabric
with 160CM width).

b

593 Party Name:BELOOR BAYIR Meet No/Date:13/85- ‘Status:
Case No.:10/12/85-ALC3/2014 BIOTECH LTD, ALC3/2015
19.11.2015
HQ File :01/85/050/00099/AM15/ lRLA File %Lic.No/Date:O710106590 Deferred
:07/24/040/00181/AM15/ 27.08.2014

The Committee noted that a clarification called for from the firm vide this office e-mail dated 08.09.2015 |s
awaited. The Committee decided to remind the firm to expedite the reply. The case is deferred for 31.12.2015.

-

594  Party Name:BELOORBAYIR ~ Meet No/Date:13/85- Status:
Case No.:1/2/85-ALC3/2014 BIOTECH LTD, ALC3/2015
19.11.2015 |
HQ File :01/85/050/00005/AM15/ RLA File Lic.No/Date:0710102255  Rejected
:07/24/040/00427/AM14/ 20.02.2014

The Committee noted that the firm has not replied despite two reminders. The Committee decided to réject the

case. RA may take consequential action as per policy/procedure.

595 ~ Party Name:BELOORBAYIR  Meet No/Date:13/85- Status:
Case No.:2/2/85-ALC3/2015 BIOTECH LTD, ALC3/2015
19.11.2015
HQ File :01/85/050/00013/AM16/ RLA File Lic.No/Date:0710107909  Deferred
:07/24/040/00454/AM15/ 23.03.2015

The Committee decided to seek clarification as in similar case of this firm i.e. the item of é’)'(poyrt and raw

material used appear to be Ayurvedic Medicine not Food Products nor Food supplement. The case is deferred
for 31.12.2015. X
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596 Party Name:SIDDARTH KAPOOR  Meet No/Date:13/85-  Status:
Case No.:11/5/85-ALC3/2015 ALC3/2015
f 19.11.2015 |
HQ File RLA File Lic.No/Date:0210205791  Deferred
:01/85/050/00055/AM16/ :02/24/040/00011/AM16/ 14.05.2015 |

The 'Committee noted that the firm has surrendered the subject advance authorisation at RA, Kolkata and
confirmation sought from RA, Kolkata vide this office e-mail dated 03.11.2015 is awaited. The Committee

decided to remind RA to confirm the same at the earliest. The case is deferred for 31.12.2015

14
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decided to remind RA to confirm the same at the earliest. The case is deferred for 31.12.2015

597 Party Name:SIDDARTH KAPOOR Meet No/Date:13/85- Status:
Case No.:10/5/85-ALC3/2015 ALC3/2015 |
19.11.2015
IHQ File RLA File Lic.No/Date:0210205790  Deferred
:01/85/050/00054/AM16/ :02/24/040/00010/AM16/ 14.05.2015 |

The Committee noted that the firm has surr‘enderéd'the subject advance authorisation at RA, Kolkata and

confirmation sought from RA, Kolkata vide this office e-mail dated 03.11.2015 is awaited. The Committee

o

H 598 'Party Name:SONIC BIOCHEM EXTRACTIONS Meet No/Date:13/85- Status:
LTD ALC3/2015
19.11.2015
‘HQ File RLA File 56/24/40/018/AM14 Lic.No/Date:5610002767  Decided
:01/85/50/106/AM14 03.09.2013

' The Committee examined the request of the firm in consideration with the representative of MFPI and |
'MSME(Food) present in the meeting. The protein content as indicated by the applicant himself was in the
range against the export product for the sake of accountability of import item against which protein content is|
indicated. Therefore, the request of the applicant to remove the protein content from the description of export
item is not acceded to. However, it was decided that a range of 54% and above may be indicated against export |
product as suggested by the representative of MFPI in the meeting
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; 599 ;Pérty Name:JINDAL’DRUGS i Meet No/Date:13/85- Status:
‘Case No0.:15/17/85-ALC3/2014 LIMITED ALC3/2015
19.11.2015
'HQ File :01/85/050/00135/AM 15/ RLA File Lic.No/Date:0310790303 2/4Ap‘proved
:O3/94/O40/00641/AM15/ 116.10.2014

It was noted that ad-hoc input oufput norms have a‘Iready been fixed for the same item of eprrt for this firm
' vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

Export Item Qty. Import Item Qty.
16 | Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented 2.31Kg

' These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as
provided by the applicant.

While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for ||
| the same items of import and export have already been ratified on the recommendation of MFPI vide their |
O.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
03.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13 ||
'/Advance Authorisations being ratified in this meeting which are for the same product and almost of same |
value. In view of this, RA may closely monitor these Advance Authorisations.

1

600 Party Name:JINDALDRUGS ~ Meet No/Date:13/85- Status:
Case No.:1/18/85-ALC3/2014  LIMITED ALC3/2015
19.11.2015
HQFile RLA File ' Lic.No/Date:0310791199 | Approved

:01/85/050/00155/AM15/ :03/94/040/00722/AM15/ 18.11.2014

It was "ri’;)tkéd that éd—hoc ihput ouiﬁht norms have aiféady been fixed for the same item of expo'ff“ for this firm
vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

Export Item Qty. Import Item Qty.
117 | Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented 2.31Kg

' These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as
. provided by the applicant.

éWhiIe fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for |
the same items of import and export have already been ratified on the recommendation of MFPI vide their
‘0.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
103.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13
Advance Authorisations being ratified in this meeting which are for the same product and almost of same
| value. In view of this, RA may closely monitor these Advance Authorisations. ‘
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| Export Item Qty. Import Item Qty.
19 |

601 Party Nan’ie:JIND‘k‘A‘L‘DRUGSU - Meet No/Date:13/85- éStatuS’:‘A
Case No.:18/17/85-ALC3/2014 LIMITED ALC3/2015
; 19.11.2015 |
HQ File RLA File Lic.No/Date:0310790305 E,Approved
:01/85/050/00138/AM15/ :03/94/040/00651/AM15/ 16.10.2014

It wéasw ﬁoted thém"c”ad-hoc input‘ ovutputy norms havé‘ Aélreé“dy“béen fixéd for the s“arh'é item of e“‘)<ub‘o‘r‘t“for this fsrm
vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

Export Item Qty. Import Item Qty.
Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented 2.31Kg

:These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, asf

provided by the applicant.

‘While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for |
the same items of import and export have already been ratified on the recommendation of MFPI vide their
O.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC datedjf
03.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13

- Advance Authorisations being ratified in this meeting which are for the same product and almost of same

value. In view of this, RA may closely monitor these Advance Authorisations.

602 Party Name:JINDAL DRUGS Meet No/Date:13/85-  Status:
Case No.:23/17/85-ALC3/2014  LIMITED ALC3/2015 |
19.11.2015 |
'HQ File RLA File 'Lic.No/Date:0310788643 Approved

:01/85/050/00143/AM15/ :03/94/040/00483/AM15/ 02.09.2014

It was noted that ad-hoc input output norms have'already been fixed for the same item of eprrffor this firm
- vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:- |

Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented 2.31Kg

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as |

- provided by the applicant.

' 'While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
- the same items of import and export have already been ratified on the recommendation of MFPI vide their
' 0.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
103.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13
' Advance Authorisations being ratified in this meeting which are for the same product and almost of same
|value. In view of this, RA may closely monitor these Advance Authorisations.
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; 603 Party Name:JINDAL DRUGS Meet No/Date:13/85- Status:
Case No.:20/17/85-ALC3/2014  LIMITED ALC3/2015

| 19.11.2015

HQ File RLA File Lic.No/Date:0310788594  Approved
:01/85/050/00140/AM15/ :03/94/040/00474/AM15/ 02.09.2014

It was noted that ad-hoc input output norms have élready been fixed for the same item of éxportvforﬁi‘i‘s; firm
vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

| Export Item Qty. Import Item Qty.
Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented 2.31Kg

;‘These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as |
provided by the applicant.

gﬁWhiIe fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for |

' the same items of import and export have already been ratified on the recommendation of MFPI vide their

/0.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated

103.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13
‘Advance Authorisations being ratified in this meeting which are for the same product and almost of same
value. In view of this, RA may closely monitor these Advance Authorisations.

604 Party Name:JINDALDRUGS ~ Meet No/Date:13/85-  Status:
Case No.:7/15/85-ALC3/2014  LIMITED ALC3/2015
19.11.2015
HQ File RLA File Lic.No/Date:0310788592 Approved
:01/85/050/00112/AM15/ :03/94/040/00471/AM15/ 02.09.2014

;;It was noted that ad-hoc input output norms have already been fixed for the vsaméy item of"éxport for this firm
' vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

Export Item Qty. Import Item Qty.
Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented 2.31Kg

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as :
‘provided by the applicant. [

' While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
| the same items of import and export have already been ratified on the recommendation of MFPI vide their |
0.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
103.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13
' Advance Authorisations being ratified in this meeting which are for the same product and almost of same

' value. In view of this, RA may closely monitor these Advance Authorisations. k

AT,
\h‘/
sy RiE/YOGINDER SINGH

o gefades @Al sargr
‘-,,-,u“u.foct'or General of Foreign Tre e
fres =R gEiSEEETRTa
Directorate General of Ferel, i Trade
A fawrDepartment of Lommerce

wenm v, 98 & L
Udyea Bhawan, Mew De



123

605 Party Name:JINDAL DRUGS Meet No/Date:13/85- Status:
Case No.:25/17/85-ALC3/2014  LIMITED ALC3/2015 |
| 19.11.2015
HQ File RLA File ~ Lic.No/Date:0310789967 | Approved
:01/85/050/00145/AM15/ :03/94/040/00617/AM15/ 07.10.2014

It was noted that ad-hoc input' output norms have aAI“rea‘dy been fixed for the same item of export for this firm
vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

Export Item Qty. Import Item Qty.
Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented 2.31Kg

' These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as
‘provided by the applicant.

While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
the same items of import and export have already been ratified on the recommendation of MFPI vide their
O.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated

1103.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13 ,
‘Advance Authorisations being ratified in this meeting which are for the same product and almost of same
value. In view of this, RA may closely monitor these Advance Authorisations.

606 Party Name:JINDAL DRUGS Meet No/Date:13/85- Status:

(Case N0.:27/17/85-ALC3/2014 LIMITED ALC3/2015

| 19.11.2015

HQ File RLA File Lic.No/Date:0310788642 | Approved

f:01/85/050/00147/AM15/ :O3/94/O40/OO478/AM15/ 02.09.2014
It was noted that ad-hoc input output norms have aiready been fixed for the same item of export for this firm
vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-
| Export Item Qty. Import Item Qty.

/| Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented 2.31Kg

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as
provided by the applicant.

|\While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
| the same items of import and export have already been ratified on the recommendation of MFP] vide their
0.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated

03.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13
Advance Authorisations being ratified in this meeting which are for the same product and almost of same
value. In view of this, RA may closely monitor these Advance Authorisations.
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607 ~ Party NameJINDALDRUGS | Meet No/Date:13/85- Status:
Case No.:14/17/85-ALC3/2014  LIMITED ALC3/2015
19.11.2015
HQFile RLA File Lic.No/Date:0310790379 | Approved
:01/85/050/00134/AM15/ :03/94/040/00667/AM15/ 20.10.2014

It was noted that ad-hoc inputydut‘but norms have a‘lyryeé‘dy‘be‘en fixed for the same item of export for this firm
vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

Export Item Qty. Import Item Qty.
Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented 2.31Kg

;éThese norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as ‘
' provided by the applicant.

‘While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
the same items of import and export have already been ratified on the recommendation of MFPI vide their
‘0.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
03.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13

||/Advance Authorisations being ratified in this meeting which are for the same product and almost of same

value. In view of this, RA may closely monitor these Advance Authorisations.

| 608 Party NameJINDALDRUGS  |Meet No/Date:13/85-  'Status:
\Case No0.:21/17/85-ALC3/2014 LIMITED '/ALC3/2015

19.11.2015
HQ File RLA File Lic.No/Date:0310789835 Approved
:01/85/050/00141/AM15/ :03/94/040/00595/AM15/ 30.09.2014

It was noted that ad-hoc input outpUt norms have élready been fixed for the same item ofﬁe'xpvort for this firm

vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

Export Item Qty. Import Item Qty.
Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented 2.31Kg

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as

provided by the applicant.

While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
the same items of import and export have already been ratified on the recommendation of MFPI vide their

/O.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
1103.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13
' Advance Authorisations being ratified in this meeting which are for the same product and almost of same
' value. In view of this, RA may closely monitor these Advance Authorisations.

N7
VLA
/ BT/ YOGINDER 5.NGH

oq gaEvs 3w amny A
Dy, Lirector Goneral of Foreign Trade
faSn =R qm’rﬁ*ﬁ,g‘:@d
Directorate General of Faerel ) Trade
a1t faumyDepartinent of Lommerce
i Wy, 98 faeen
dyez Bhawan, Mew Delhl



26

27

609 Party Name:JINDALDRUGS | Meet No/Date:13/85- Status:
Case No.:16/17/85-ALC3/2014  LIMITED ALC3/2015
19.11.2015
HQ File RLA File | Lic.No/Date:0310790300  Approved
:01/85/050/00136/AM15/ :03/94/040/00640/AM15/ 16.10.2014

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

| Export Item Qty. Import Item Qty.
| Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented 2.31Kg

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as
‘provided by the applicant.

While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
the same items of import and export have already been ratified on the recommendation of MFPI vide their
O.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
03.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13
‘Advance Authorisations being ratified in this meeting which are for the same product and almost of same
value. In view of this, RA may closely monitor these Advance Authorisations.

610 Party Name:JINDAL DRUGS Meet No/Date:13/85- Status:
Case No.:19/17/85-ALC3/2014 LIMITED ALC3/2015
19.11.2015
HQ File RLA File Lic.No/Date:0310788646 /Approved
:01/85/050/00139/AM15/ :03/94/040/00484/AM15/ 02.09.2014

It was noted that ad-hoc input output norms have already been fixed for the same item of ekportﬂ for this firm
vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

Export Item Qty. Import Item Qty.
Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented 2.31Kg

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as
provided by the applicant.

'\ While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for

the same items of import and export have already been ratified on the recommendation of MFPI vide their
O.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
03.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13
Advance Authorisations being ratified in this meeting which are for the same product and almost of same |
value. In view of this, RA may closely monitor these Advance Authorisations.
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611 Party Name:JINDAL DRUGS ‘Meet No/Date:13/85-
Case No.:17/17/85-ALC3/2014 LIMITED ALC3/2015
19.11.2015
HQ File RLA File Lic.No/Date:0310790378
‘:01/85/050/00137/AM 15/ :03/94/040/00673/AM15/ 20.10.2014

Status:

' Approved

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm

' vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

|| Export Item Qty. Import Iltem

Qty.

Cocoa Butter 1.00Kg Cocoa Beans — Dried & Fermented

2.31Kg

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as |

provided by the applicant.

While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for |

 the same items of import and export have already been ratified on the recommendation of MFPI vide their
' O.M. No. dated 4(4)/2015 and 4(4)/2015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated

103.09.2015 and 08.10.2015. In all, the applicant has been issued 37 such Advance Authorisations including 13

value. In view of this, RA may closely monitor these Advance Authorisations.
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612 Party Name:HEMRAJ INDUSTRIES 'Meet No/Date:13/85- Status:
PVT.LTD ALC3/2015
19.11.2015
HQ File :01/85/162/069/AM 16 7RLA File 102/24/40/017/AM16 Lic.No/Date:0210205810 | Deferred
19.05.2015

'The Cbmmittée noted fhat‘MF"PI' has‘desir‘éd to call 'for‘certéi‘n' inforrﬁétion in another case of the firm having
same export/import item vide their letter No. 4(27)/2015-DGFT dt. 09.11.2015*. The Committee decided to call|
for the same in this case also. The case is deferred for 31.12.2015. |

613 ‘Party Name:EICL LIMITED Meet No/Date:13/85- Status:
Case No.:16/13/85-ALC3/2015 ALC3/2015
19.11.2015
HQ File :01/85/050/00112/AM16/ RLA File * Lic.No/Date:5310018520  Deferred
:53/24/040/00008/AM16/ 20.08.2015 '

The Committee noted that thewcmdﬁmeht“smare a“waitéﬂc‘i from MSME(G&C) The Comrhittee decided to remind
MSME(G&C) to expedite their comments. The case is deferred for 31.12.2015.

| 614 ~ Party Name:EICLUMITED Mot No/Date:13/85- [status:
'Case No.:17/13/85-ALC3/2015 'ALC3/2015

‘ 119.11.2015

HQ File RLA File Lic.No/Date:5310018416 'Deferred
f:01/85/050/00113/AM16/ ::53/24/040/00004/AM15/ 113.06.2014

'The Cb‘mkn'iitt‘eé noted that the VCor‘nmehts are awaited fkom'MSM‘AE(G&C).iThé Com”mkit‘feé decudedto remlnd
MSME(G&C) to expedite their comments. The case is deferred for 31.12.2015.

615 ~ [Party Name:EICL UMITED Meet No/Date:13/85- Istatus:
Case No.:18/13/85-ALC3/2015 ALC3/2015
19.11.2015

HQ File RLA File Lic.No/Date:5310018516  Deferred
:01/85/050/00114/AM16/ :53/24/040/00005/AM16/ 06.08.2015

The Committee noted that the comments are awaited from MSME(‘G&C). The Committee decided to remind

G

'MSME(G&C) to expedite their comments. The case is deferred for 31.12.2015.

616 Party Name:EICL LIMITED Meet No/Date:13/85-  Status:
Case No.:19/13/85-ALC3/2015 , ALC3/2015 '
19.11.2015 |
'HQ File RLA File Lic.No/Date:5310018515  |Deferred
:01/85/050/00115/AM16/ :53/24/040/00004/AM16/ 06.08.2015

The Committee noted that the comments are awaited from MSME(G&C). The Committee decided to remind

MSME(G&C) to expedite their comments. The case is deferred or31.12.2015.
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MSME(G&C) to expedite their comments. The case is deferred for 31.12.2015.

617 Party Name:EICL LIMITED ‘Meet No/Date:13/85- Status:
Case No.:20/13/85-ALC3/2015 ALC3/2015
19.11.2015
HQ File RLA File | ~ LicNo/Date:5310018521 | Deferred
:01/85/050/00116/AM16/ :53/24/040/00007/AM16/ 20.08.2015

The Committee noted that the'kc':dmrrhibedts are awaited from MSME(G&C). The'WCokmmittee decided to remind
MSME(G&C) to expedite their comments. The case is deferred for 31.12.2015.

618 Party Name:EICL LIMITED " Meet No/Date:13/85- Status:
Case No.:22/13/85-ALC3/2015 ALC3/2015
19.11.2015
HQ File RLA File Lic.No/Date:5310018535 Deferred
:01/85/050/00118/AM16/ :53/24/040/00011/AM16/ 06.10.2015

The Committee noted that the tomrrwlvents areNawaiktedwf‘kom MSME'(G&C). The Committee decided to remind |
MSME(G&C) to expedite their comments. The case is deferred for31.12.2015.

, 619  |Party Name:EICL LIMITED Meet No/Date:13/85- Status:
Case No.:23/13/85-ALC3/2015 ALC3/2015

19.11.2015
HQ File RLA File Lic.No/Date:5310018534 Deferred
:01/85/050/00119/AM16/ :53/24/040/00010/AM16/ 06.10.2015

The Committee noted that the comments are awaited from MSME(G&C). The Cofhmittée decided to remind

=

620 Party Name:JEWEL CONSUMER | Meet No/Date:13/85- Status:
Case N0.:25/13/85-ALC3/2015  CARE PVT LTD ALC3/2015
19.11.2015
'HQ File RLA File Lic.No/Date:3410041481 Deferred
:01/85/050/00121/AM16/ :34/24/040/00145/AM 16/ 01.09.2015 |

The Committee noted that the comments are awaited from C&PC. The Committee decided to re‘mind C&PC to

b

.expedite their comments. The case is deferred for 31.12.2015.

: 621 Party Name:AMBE Meet No/Date:13/85- Status:
(Case No.:6/13/85-ALC3/2015 PHYTOEXTRACTS PVT.LTD. 'ALC3/2015

1 119.11.2015

HQ File RLA File Lic.No/Date:0510394624 Deferred
:01/85/050/00102/AM 16/ :05/23/040/00059/AM 16/ 18.06.2015 ‘

The Committee noted that the comments are awaited from MFPI. The Committee decided to'remind MFPI to
expedite their comments. The case is deferred for 31.12.2015.
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622 Party Name:NAVYUG AGRO Meet No/Date:13/85- Status:
Case No.:7/13/85-ALC3/2015 INDUSTRIES PRIVATE LIMITED ~ ALC3/2015
19.11.2015
% haFile RLA File : Lic.No/Date:0210205983  Deferred
:01/85/050/00103/AM 16/ :02/24/040/00062/AM16/ 15.07.2015

The Commlttee deCIded to seek comments from MFPI The case |s deferred for 31 12 2015

W

623 Party Name:HEMRAJ INDUSTRIES Meet No/Date:13/85- Status:
Case No.:3/13/85-ALC3/2015  PRIVATE LIMITED ALC3/2015
~ 19.11.2015
% HaFile | RLA File Lic.No/Date:0210206066  Deferred
:01/85/050/00099/AM16/ :02/24/040/00102/AM16/ 12.08.2015

The Com'mittee decided to seek comments from MFPT. The case is deferred fcr 31.12.2V01‘“5 o

4

624 Party Name:COMPACT INDIA | Meet No/Date:13/85- Status:
Case No0.:10/13/85-ALC3/2015  PVT.LTD., ALC3/2015
| | 19.11.2015

41 HQFile RLA File - Lic.No/Date:0510394890  Deferred
:01/85/050/00106/AM16/ :05/23/040/00153/AM16/ 14.07.2015

The Commlttee noted that the comments are awaited from MFPI. The Committee decided to 'rem'ihd MFPI to
expedite their comments. The case is deferred for 31.12.2015.

§ 625 Party Name:COMPACT INDIA Meet No/Date:13/85- Status:
Case No.:9/13/85-ALC3/2015 PVT.LTD., ALC3/2015 '
19.11.2015
42 HQFile RLA File ~ LicNo/Date:0510394865  Deferred
'01/85/050/00105/AM 16/ 05/23/040/00155/AM16/ 09.07.2015

| The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
‘expedite their comments. The case is deferred for 31.12.2015.

626 ;Party Name:COMPACTINDIA Meet No/Date:13/85- Status:
Case No.:21/13/85-ALC3/2015  PVT.LTD., ALC3/2015
| 19.11.2015
43 |HQ File RLA File Lic.No/Date:0510395758  Deferred
:01/85/050/00117/AM16/ :05/23/040/00266/AM16/ 29.09.2015

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
expedite their comments. The case is deferred for 31.12.2015. \\ ~
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627 Party Name:DHIRENDRA Meet No/Date:13/85- Status:
Case No.:5/13/85-ALC3/2015 INTERNATIONAL PVT.LTD., ALC3/2015
19.11.2015
HQ File RLA File Lic.No/Date:5610004650 Deferred
:01/85/050/00101/AM16/ :56/24/040/00016/AM16/ '03.08.2015

The Committee noted that the comments are awaitéd ‘frorh MFP‘I. The Committee decided to remind MFP| to

expedite their comments. The case is deferred for 31.12.2015.

628 Party Name:NEWBY TEAS ~ Meet No/Date:13/85- Status:
Case No.:11/13/85-ALC3/2015  OVERSEAS PVT.LTD., ALC3/2015
19.11.2015
HQ File RLA File Lic.No/Date:0210205924 Deferred
:01/85/050/00107/AM16/ :02/24/040/00037/AM16/ 25.06.2015

The Committee noted that the comments are awaited from Tea Board. The Committee decided to rémind Tea
Board to expedite their comments. The case is deferred for 31.12.2015.

629 Party Name:NEWBY TEAS Meet No/Date:13/85- Status:
Case No.:12/13/85-ALC3/2015 OVERSEAS PVT.LTD., ALC3/2015 '
19.11.2015
HQ File RLA File Lic.No/Date:0210205937 Deferred
:01/85/050/00108/AM 16/ :02/24/040/00038/AM 16/ 30.06.2015

| The Committee noted that the comments are awaited from Tea Board. The Committeekdecided to rémind Tea
Board to expedite their comments. The case is deferred for 31.12.2015.

b

630 Party Name:NEWBY TEAS Meet No/Date:13/85- Status:
Case No‘:13/13/85—ALC3/2015 'OVERSEAS PVT.LTD., ALC3/2015
| 19.11.2015
HQ File RLA File Lic.No/Date:0210206053 Deferred
:01/85/050/00109/AM16/ :02/24/040/00095/AM16/ 10.08.2015

The Committee noted that the comments are awaited from Tea Board. The Committee decided to remind Tea
Board to expedite their comments. The case is deferred for 31.12.2015.

631 Party Name:P K AGRI LINK Meet No/Date:13/85- Status:
Case No.:28/13/85-ALC3/2015 PRIVATE LIMITED. ALC3/2015
19.11.2015
HQ File RLA File Lic.No/Date:0210206072  Deferred
:01/85/050/00124/AM16/ :02/24/040/00101/AM 16/ 14.08.2015

The Committee decided to seek comments from MFPI. The case is deferred for 31.12.2015
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632 Party Name:FASHION Meet No/Date:13/85- Status:
‘Case No.:8/13/85-ALC3/2015 /ACCESSORIES ALC3/2015
19.11.2015
HQ File RLA File Lic.No/Date:0510395320 ;Deferred
:01/85/050/00104/AM16/ :05/23/040/00164/AM 16/ 14.08.2015 f
The Committee noted that the comments are awaited from O/o Textile Commissioner, Mumbai. The
Committee decided to remind O/o Textile Commissioner to expedite their comments. The case is deferred for
131.12.2015.
633 Party Name:SUPERHOUSE LTD., Meet No/Date:13/85- Status:
Case No.:4/13/85-ALC3/2015 ALC3/2015
; 19.11.2015
HQFile RLA File V Lic.No/Date:0610038195 ;Deferred
:01/85/050/00100/AM 16/ :06/24/040/00017/AM16/ 17.07.2015 ;
The Committee noted that the comments are awaited from O/o Textile Commissioner, Mumbai. The
Committee decided to remind O/o Textile Commissioner to expedite their comments. The case is deferred for
31.12.2015.
634 Party Name:P.C.KANNAN & CO Meet No/Date:13/85- Status:
/Case No0.:14/13/85-ALC3/2015 ALC3/2015
19.11.2015
‘HQ File RLA File Lic.No/Date:5610004633  Deferred
:01/85/050/00110/AM16/ :56/24/040/00013/AM16/ 26.06.2015 e

52

53

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to

-

‘expedite their comments. The case is deferred for 31.12.2015.

635 Party Name:P.C.KANNAN & CO  Meet No/Date:13/85- Status:
Case No.:15/13/85-ALC3/2015 ALC3/2015
| 19.11.2015
HQ File RLA File Lic.No/Date:5610004634  Deferred
:01/85/050/00111/AM16/ £56/24/040/00014/AM16/ 26.06.2015 |

: The Commlttee noted that the comments are awalted from MFPI Thé'Committ‘“ee décidéd to ren:und MFPI to

expedite their comments. The case is deferred for 31.12.2015.

b

636 PParty Name:J.K.MALT PRODUCTS |Meet No/Date:13/85-  Status:
Case No.:2/13/85-ALC3/2015  PVTLTD, ALC3/2015
| 19.11.2015 |
HQ File RLAFile Lic.No/Date:3410041320  Deferred
:01/85/050/00098/AM16/ :34/24/040/00081/AM16/ 24.06.2015

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
expedite their comments. The case is deferred for 3172, Q@IQW“ %1 H
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.expedite their comments. The case is deferred for 31.12.2015.

637 Party Name:SUPRIYA CORN ‘Meet No/Date:13/85- Status:
Case N0.:26/13/85-ALC3/2015  PRODUCTS PVT LTD ALC3/2015
19.11.2015
HQ File ~ RLAFile - ~ LicNo/Date:0910062440  Deferred
101/85/050/00122/AM16/ :09/24/040/00234/AM 16/ 05.08.2015

| The Commlttee noted that the comments are awalted from MFPI. The Commlttee deuded to remmd MFPI to

expedite their comments. The case is deferred for 31.12.2015.

Y

638 Party Name:EXPOVAN Meet No/Daté:13/85— Status:
Case No0.:27/13/85-ALC3/2015 ALC3/2015
19.11.2015
jHQ File RLA File Lic.Nb/Date:3210077697 Deferred
L 01/85/050/00123/AM 16/ :32/24/040/00010/AM16/ 104.09.2015

The Commlttee noted that the comments are awaited from MFPI. The Committee decided to rem|nd MFPI to!
expedite their comments. The case is deferred for 31.12.2015.

639 ~ Party Name:STONE PLUS Meet No/Date:13/85-  Status:
Case No.:24/13/85-ALC3/2015 ALC3/2015
Z 19.11.2015
HQ File RLA File Lic.No/Date:2610012728 Deferred
:01/85/050/00120/AM16/ :26/24/040/00011/AM16/ 11.09.2015

The Committee noted that the comments are awaited from DIPP. The Committee decided to remind DIPP to
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